
CKNTHAI. A1)MIN!S'1"HA'J-! VK THIBIINA]..

FH ! NC: J FAJ. BKNC:H , NKW J)KJ.H !

OA NO. 27^4/201)1

This; the Olsit d3,y of October, 2002

HON'Bt.H BH. KUI.DIF SINGH, MHMBKH (.1)

Sb. .Jai Frs-kaab

S/o Sh. Sob.an l.s. I

H/o Vi l late & F.O. .Bawa.n,
Delb i.

(Bj/ Advooa.te.* Sb. S.K. Gupta)

VerRiJR

1 . Govt.. of NOT of Deibi

Through C-bjef Secretary,
Be 1 b i vSec re tar i at,

1 .F Stadium, IF Katate,

New Belbi-1 1(H)n2.

2. Frincipal Secretary (Home),
Govt. of N(f!' of Delhi,
5, Sham Nath Marg,

Be lb i - n 0(154.

2. Ghief Fire Officer,

Delhi Fire Service,

Fire Headquarters,

Gonna.ught 0 i rcus,
Mew Delhi.

4. Sh. Than Singh Sharma
Drawine & Disbur.sing Officer/ADO,
Delhi Fire Service,"
Connaught GircuR,

New Be 1h i -

(Bv Advooate: Sh. Mohit, Hadan proxy for
Mrs - Avn i sh ^ a.wat.,

^  ̂ CQ1IA1-)

By Sh. KiJldip Singh, Member (.1)
Anoi icant. had filed t.h i e OA eeehing hhe rel ief of a

di reef, ion to the re.epondent.n to releaee hie annna, inorement.
from .April 1SS. onn-ard., and fix the p.ay of the appMoant.

4. a, root- of the nonl i cant up to
s. • o-ia- Qnd ^ftf'r fixing the pay oT r.ne -x-faccordingly ana i-.-i

of the aonl leant should he fixed as per Vth21. 12.B5, the pay of the appin--

Fay Gommi as ion's recom.mendat i ons and release the arrears of
pay and other rel ief.e thereupon l ike !)A eto. alongwit.h the
interest ®18% p.a.



-

2. Now it. is pointed nnt. by Sh. (lunta ths.t ninoe the nis. in

Pfji ipf in release of annual inereinent; i.e. Apri l 1991, t-f?

loTved. As Hh. Gupta alSvO subraits that he has also received

the arrears, so the only rel ief which remains is with respect

to interest. Appl icant has also prayed that he has not been

paid salary for the month of Apri l 1991. As per his prayer is

concerned, appl icant, submits that respondents be directed to

consider this claim of the applciant within a specified

ner i od.

3. Accordingly, 1 find that this OA can he di.sposed of at

this stage itself to consider the case of the appl icant for

release of salary for the month of Apri l 1991. As regard

claim of interest is concerned, at this stage, Mh. Gupta

states that he is not pressing the same. OA stands disposed

of.

(  Kb Id) IF KING.H .)
Member (.1)

' sd '


